
             
             
             
                                                                                                                                         

 
IN THE HIGH COURT OF JHARKHAND AT RANCHI 

               W.P.(Cr.) No. 50 of 2026 

  

Deepika Hembram and Others            ...   …  Petitioners 
                 Versus 
State of Jharkhand and Others      ...   …  Respondents 
     --------- 

   CORAM : HON'BLE MR. JUSTICE RONGON MUKHOPADHYAY 
     --------- 
For the Petitioners : Md. Shadab Ansari, Advocate 
For the Respondents : Mr. Anil Kr. Singh, A.C. to G.P.-I 
      --------- 

 

05/01.04.2026  Heard Md. Shadab Ansari, learned counsel for 

the petitioners and learned A.C. to G.P.-I for the 

respondents. 

    In this writ application, the petitioners have 

prayed for a direction upon the respondent concerned to 

register a First Information Report on the basis of the 

complaint made by the victim concerning the transfusion of 

the HIV infected blood to the minor petitioners at Chaibasa 

Sadar Hospital Blood Bank. 

   A further direction has been sought for to 

constitute a Special Investigation Team to conduct 

thorough, impartial and time-bound investigation into the 

incident. 

   Learned A.C. to G.P.-I has submitted that the 

First Information Report has been instituted being 

Chaibasa Sadar P.S. Case No. 18 of 2026, dated 

06.02.2026. 

   Though, by registering a First Information 

Report, primary grievance of the petitioners seems to have 

been redressed by the concerned respondents but 

considering the gravity of the offence when several young 

children have been infused with HIV infected blood thus, 

jeopardizing their future it would be necessary to ensure 

that the persons who are responsible for such criminal act 

needs to be brought to justice.  



    

       Though the counter affidavit is primarily 

confined with the registration of a First Information Report, 

but as on date even the learned State counsel seems to be 

not aware about the investigation which is being carried 

out by the police.  

   Considering the seriousness of the allegations, 

the matter is adjourned to be listed on 21.04.2026, by 

which date, learned A.C. to G.P.-I shall file a 

supplementary affidavit indicating the investigation which 

has been carried out so far in details. 

   List accordingly.     
    

   

 (Rongon Mukhopadhyay, J.) 
  

Dated, the 1st April, 2026 
Pramanik/-  
Uploaded on 08/04/2026 
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